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Demand for inclusion of sub-castes 'Majhwar' of Uttar Pradesh in the Scheduled
Caste list
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MR. CHAIRMAN: Now, Shri Rajeev Satav; not present. Shri Ram Vichar Netam; not
present.

Concern over air pollution in Patna and Muzaffarpur and demand for intervention of
Central agencies to deal with the situation
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Demand for release of compensation under GST to Maharashtra

SHRIMATI PRIYANKA CHATURVEDI (Maharashtra): Sir, | must draw the attention of
the Government of India towards an important proposal of the Government of
Maharashtra regarding compensation to the States under GST.



